
State vs. Sonu
FIR no. 0244/2021
PS New Ashok Nagar
U/s 356/379/411 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. M.H. Ansari, ld. counsel for the applicant/
accused.
IO Mukesh Malik through VC.

Further submission on the bail application heard.

Reply filed by the IO perused.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent and has been falsely

implicated in the matter and he is in J.C since 28.06.2021. It is

submitted by ld. Counsel for the applicant/accused that he was

only sitting in the Public park along with his friends and no

such alleged incident has ever been taken place. It is further

submitted that nothing incriminating has been recovered from

the applicant/accused and the alleged recovery has been planted

upon him in order to falsely implicate him in the present matter.

It is further submitted that investigation qua the accused has



also been completed, hence no fruitful purpose would be

served by keeping the accused/applicant in custody. Hence, it

is prayed, that accused/ applicant may be granted bail.

Bail application is opposed by the ld. APP stating

that allegations against the applicant/accused are serious in

nature and as such, it is prayed that bail application be

dismissed.

I have heard rival submissions and perused the

reply.

There is an allegation against the applicant/accused

that he had snatched the mobile phone of one pedestrian lady

complainant and he was apprehended red-handed at the spot

itself. The accused is also involved in 7 other similar cases.

Investigation is at an initial stage. Allegations against him are

grave and serious in nature. Hence, no ground to grant bail to

the applicant/accused is made out at this stage. The bail

application is hereby dismissed.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. Defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Rahul Parcha @ Vishwas
FIR no. 164/2021
PS New Ashok Nagar
U/s 506 IPC and 25/27 Arms Act

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. Pankaj Bhushan, ld. counsel for the applicant/
accused.

Submission on the bail application heard.

Reply filed by the IO perused.

It is submitted by ld. defence counsel for the

applicant/accused that he is innocent and has been falsely

implicated in the matter because of some quarrels/dispute and

he is in J.C since 29.05.2021. It is further submitted that

nothing incriminating has been recovered from the

applicant/accused and the alleged recovery has been planted

upon him in order to falsely implicate him in the present matter.

It is further submitted that investigation qua the accused has

also been completed, hence no fruitful purpose would be



served by keeping the accused/applicant in custody. Hence, it

is prayed, that accused/ applicant may be granted bail.

Bail application is opposed by the ld. APP stating

that allegations against the applicant/accused are serious in

nature and as such, it is prayed that bail application be

dismissed.

I have heard rival submissions and perused the

reply.

There is an allegation against the applicant/accused

that he has threatened the complainant to kill by loading the

pistol and he was apprehended at the spot itself by 4/5 public

persons and one country-made pistol and two live cartridges

were recovered from his possession. The accused is also

involved in as much as 45 criminal cases. Investigation is at an

initial stage. Allegations against him are grave and serious in

nature. Hence, no ground to grant bail to the applicant/accused

is made out at this stage. The bail application is hereby

dismissed.

Copy of the order be sent to the Jail Superintendent

concerned, for necessary information and compliance, if any

and to supply the copy to the accused.

Copy be given dasti to the ld. Defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Mustafa
FIR no. 232/2021
PS New Ashok Nagar
U/s 392/397/411/34 IPC
& 25/27 Arms Act

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.
Present: Ld. APP for the State.

Sh. Abdul Gaffar, ld. counsel for the applicant/
accused.
IO ASI Ram Naresh through VC.
Submission on the bail application heard. Reply

filed by the IO perused.

As per reply to the bail application filed, Section

397 IPC has now been invoked in the aforesaid matter.

At this stage, ld. counsel for the applicant/accused

prays for withdrawal of the bail application with liberty to file

the same in the appropriate court. Permission granted.

The bail application is hereby dismissed as

withdrawn.

Copy of this order be given dasti.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Ayush Kumar Goyal
E. FIR no. 0453/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. Abbas Khan, ld. counsel for the applicant/
accused.
IO HC Jitender through VC.

The accused is stated to be in J.C.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is in custody since 10.04.2021.

It is submitted by ld. Counsel for the applicant/accused that

nothing has been recovered from the applicant/accused and the

alleged recovery has been planted upon him. It is further

submitted that investigation qua the accused has also been

completed and charge sheet has also been filed and the

applicant is no more required for any investigation purposes. It

is further submitted that co-accused Mohit has also been granted



bail, hence it is prayed, that accused/ applicant may be granted

bail on the ground of parity.

Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The alleged recovery has already been effected

from the applicant/accused. Co-accused has also been released

on bail. The investigation is complete and charge sheet has also

been filed, hence no useful purpose is going to be served by

keeping him in custody further. His custody is not required

for further investigation. This is a period when there is need

of decongestion of jails due to COVID 19 Pandemic.

Considering the aforesaid circumstances, submissions of ld.

counsel and nature of offence in question, the accused/

applicant is hereby granted bail on furnishing a bail bond in the

sum of Rs. 10,000/- with one surety in the like amount to the

satisfaction of ld. M.M/Duty M.M/Link M.M. Accused be

released from JC if not required in any other case. With these

observations, application stands disposed of.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Ayush Kumar Goyal
E. FIR no. 00388/2021
PS New Ashok Nagar
U/s 380/454/411/34 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail.

Present: Ld. APP for the State.
Sh. Abbas Khan, ld. counsel for the applicant/
accused.
IO HC Jitender through VC.

The accused is stated to be in J.C.

It is submitted by ld. Counsel for the

applicant/accused that he is innocent, but he has been falsely

implicated in the matter and he is in custody since 10.04.2021.

It is submitted by ld. Counsel for the applicant/accused that

nothing has been recovered from the applicant/accused and the

alleged recovery has been planted upon him. It is further

submitted that investigation qua the accused has also been

completed and charge sheet has also been filed and the

applicant is no more required for any investigation purposes,



hence it is prayed, that accused/ applicant may be granted bail

on the ground of parity.

Ld. APP opposed the bail applications and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The alleged recovery has already been effected

from the applicant/accused. The investigation is complete and

charge sheet has also been filed, hence no useful purpose is

going to be served by keeping him in custody further. His

custody is not required for further investigation. This is a

period when there is need of decongestion of jails due to

COVID 19 Pandemic. Considering the aforesaid circumstances,

submissions of ld. counsel and nature of offence in question,

the accused/ applicant is hereby granted bail on furnishing a bail

bond in the sum of Rs. 10,000/- with one surety in the like

amount to the satisfaction of ld. M.M/Duty M.M/Link M.M.

Accused be released from JC if not required in any other case.

With these observations, application stands disposed of.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Jaswant Verma
FIR no. 892/2015
PS Preet Vihar
U/s 420/34 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Vijay Kumar Lucky, ld. Counsel for the
applicant/accused.
IO absent.

Let IO of the case be summoned for 16.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Robin Kumar
FIR no. 223/2021
PS Preet Vihar
U/s 25/54/59 Arms Act
& Sec. 34 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 437 Cr.P.C for grant of bail

Present: Ld. APP for the State.
Sh. Ajeet Singh Tomar, ld. Counsel for the
applicant/accused.

Submission on the bail application heard. Reply

filed by the IO perused.

Reply filed by the IO is still not proper as the

investigation ‘qua’ co-accused, who has absconded from the

spot, is not yet specified in the said reply.

Let the SHO, PS Preet Vihar be summoned for

16.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Yogender @ Bhupender
FIR no. 100/2021
PS New Ashok Nagar
U/s 307 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application u/s 330 Cr.P.C moved on behalf of
the applicant/accused.
Present: Ld. APP for the State.

Sh. Gaurav Dalal, ld. counsel for the applicant/
accused.
Sh. Nagendra Singh, ld. counsel for the
complainant.
Sh. Tushar Sannu, ld. counsel for the IHBAS.
Deputed doctor from IHBAS.
IO SI Prashant through IO.
The accused is stated to be in J.C.

Medical Assessment Report of the accused filed by

the IHBAS.

Let e-copy of the said report be supplied to the ld.

counsel for the applicant/accused, who seeks some time to go

through it.

At request, list this matter for consideration on the

bail application on 16.07.2021.



A court notice be issued to the Director, IHBAS to

depute some official/doctor, who is acquainted with the medical

examination of the applicant/accused, to join the proceedings

through VC on the date fixed.

(PANKAJ ARORA)
ACMM(EAST)/KKD/15.07.2021



State vs. Monu Yadav
FIR no. 000232/2021
PS Preet Vihar

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application for superdari.

Present: Ld. APP for the State.
None for the applicant.

Today, none has appeared on behalf of the

applicant. Even on the previous date, none had appeared on

behalf of the applicant. It seems that the applicant is not

interested in pursuing the aforesaid application.

Accordingly, the application stands dismissed in

default.

Copy of this order be given dasti.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Jitender @ Jeetu
FIR no. 147/2021
PS New Ashok Nagar
U/s 394/511/34 IPC

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is an application for issuance of NBWs against the
accused, moved by the IO.

Present: Ld. APP for the State.
IO ASI Amarjeet through VC.

Heard on the aforesaid application for issuance of

NBWs against the accused.

It is submitted that IO has made repeated visits to

the house of the accused, but accused is deliberately evading his

arrest. Case diary perused.

Accordingly, NBWs be issued against the accused

with notice to his surety, returnable on 12.08.2021.

Application stands disposed of.

Copy of this order be given dasti.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021



State vs. Mohan Singh
FIR no. 164/2019
PS Preet Vihar

15.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Case file is taken up today on an application for release of
DL for renewal purposes moved on behalf of the
applicant/accused.

Present: Ld. APP for the State.
Ms. Preeti Kashyap, ld. counsel for the applicant/
accused.

Heard on the aforesaid application.

Since the investigation in the present case has

already been completed, DL of the applicant/accused be

released to him on his furnishing a superdginama in a sum of Rs.

10,000/-. Accused is directed to re-deposit the Driving licence

immediately after its renewal in the court. Application stands

disposed of.

Put up on the date fixed for the purpose fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/15.07.2021


